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ORDER

Ld. Counsel for the Respondents submits that he had returned the copy of the
petition supplied to him by the Petitioner on the ground that they did not
match with the petition filed in the court and certain pages were missing. This
is repudiated by the ld.counsel for the Petitioner. However, without entering
into any dispute, a fresh copy of the petition is being supplied to the
Respondents. The Bench Officer maiy compare the same and in case of any
pages missing, the petitioner shall make good the default during the course of

the day.
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":Reply be filed within two weeks and rejoinder within two weeks thereafter.

An application CA No.70/2016 filed by the Respondent No.2 is on record to
which no reply has also been filed by the petitioner. Vide this application,
respondent seeks liberty to file any amended reply to the petition in view of the

missing pages which are now being supplied.

Liberty granted to Respondent No.2 to file any amended reply, if required, in
view of the incomplete paper book supplied to him.

List on 16.02.2017.
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